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INTRODUCTION 

I, the Chairman, Committee 00 the Welfare of Scheduled Casto. aDd 
Scheduled Tribes, having been authorised by lIle Committee to submit the 
Report' on their behalf, present this Fifty-ninth Report (Seventh Lot 
Sabha) on Action Taken by Government on the recommendations contain-
ed in the Fifty-Fourth Report (Seventh Lok Sabha) on tbe Ministry of 
Defence-Reservations for, and employment of Scbeduled Castes and 
Scheduled Tribes in Defence Services. 

2. The Draft Report was considered and adopted by the Committee 
on the Welfare of Scheduled Castes and Scheduled Tribes at tbeir sUtin, 
held on the 4th September, 1984. 

3. The Report has been divided into the fo1l9win8 chapter :-

J. Report 
11. Recommendations/Observations wbich bave been accepted by 

Government. 
III. Recommendations/Observation. which the Committee do not 

desire to pursue in view of Govefnment's replies. 
IV. Recommendations/Observations in respect of which replies of 

Government have not bocn accepted by the Committee and 
which require reiteration. 

4. An analysis of the action taken by Government on the reoommen-
dations contained in the Fifty-Fourth Report (Seventh Lok Sabba) of the 
Committee is given in Appendix. It would be observed therefrom that 
all tbe seven recommendations made in t!'ae Report i.e. 100 perceat, in 
respect of which replies of Government bave not been accepted by Commi· 
ttee, require reiteration. 

NEW DELHI : 

December 31.1984 
PausaiO;I906(S)' 

A.C. DAS 
Chalrmon. 

Committee on tbe Welfare of Scheduled 
Castes and Scheduled Tribe., 

(v) 



, CHAPTER i 
REPORT 

This Report of tbe COlnmittee deals witb tbe action taken by Goyerd- ' 
ment 00 the recommendatioDs contained in tbe 54th Report of the 
Committee 00 the Welfare of Scheduled Castes and Schedllled Tribes on 
the Ministry of Defence-Reservations for, and employment of Scheduled 
Castes and Scheduled Tribes in Defence Services. 

1.2 In Para 2.27 of the Report, 8S the Committee had only made an 
observation, reply -of Government may be read along with tbe reply,iYen 
to Paras 2.29 &: 2.30. 

1.3. 10 Para 2.28 of the Report, tbe Committee bad ob~erved that. 
during 1982 the percentage of recruitment of Scheduled Caste Officers in 
the army was 0.20 a.d of Scheduled Tribe .was 0.05. It was also obstrved 
that no records were maintained in the Navy regardina tbe percentqes of 
Scheduled Caste and Scheduled Tribe Officers, wbo had been recruited. 
In tbe Air Force, the percentage of Scheduled Caste Officers recruited, 
during 1982 was only 2.8 and for Scheduled Tribes it was Zero. Similarly, 
regarding recruitment of Scheduled Castes aod Scheduled Tribes in olber 
ranks. it was noticed that in tbe Army the percental' of Scheduled CII~te 
Was only 6:52 during 1982 and 1.67 for Scbeduled Tribes during the same 
year. In tbo Navy durin,1982, only 2 percent of the personnel recruited 
to otber ranks belonged to Scheduled Castes and 0.2 percent belea,ed 10 
Scheduled Tries. In the Air Force also during 1982, the percentage of 
Scheduled Caste~ recruited in other ranks was 4.8 and of Scheduled Tribet 
it was 0.5. These ligures were Ryealin, in as much as tbe recruitment or 
Scheduled Cast.s and Scheduled Tribes in the Armed Forces w.a. quite 
negligible as compared to their population in the Country. 

1.4 In their reply dated 4th Aug.st, 1984, the Ministry de Defence 
have stated that the Services Headqurllftes are not keeping scparat.e records 
regard ina the number of Scheduled Castes/Scheduled Tribes in tbe Defence 
Services. The particulars regarding the number of Scbeduled CalteS/ 
Scheduled Tribes were collected as desired by tbe Commiltee and furnished 
to the Committee. The Ministry has takeD special step. so u to iaerelsc 
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the, facilities fot the Scheduled Castes/Scheduled Tribes candidates to cnier 
into Defence Services by equipping themselves adequatcly for the same. 
With a view to increaso the intake of ofIicers from SC/ST through the 
National Defence Academy, the Ministry has liberaJised ·the admission 
rules in Sainik Schools and Military Schools where special coaching is given 
for enablina the students to qualify themselves for admission in the Natio-
nal Defence Academy. The Iiberaliscd rules of admission to the Saink 
Schools and Military Schools arc as follows :-

Ci) In the case of entry to toe Sainik Schools, reservation -of 15% scats 
for Scheduled Castes and 71% scats for Scheduled Trides candidates 
have been provided, subject to their qualifying in the enrtance 
examination and being found medically fit, irrespective of their 
position in the merit list. 

Gi) For admission to the Military Schools; all Scheduled Castes and 
SI,:hedul1d Tribes boys who qualify in the admission test are 
admitted to these schools, irrespective of their position in the 
overall order of merit . . 

Since the recruitment is open to all, there should not be any 
difficulty for the members of Scheduled Castes/Scheduled Tribes who 
possess the required standards to set recruited in the Defence Services 

1.S The Committee are DOt .. tided witla the reply or the Governmeat that 
"tbe Services Headquarten 'are IIOt kecpiDa separate records regardipg tbe 
number of Scbeclule. Caltn/Sc:beduled Trlbel ia the DefeDce Services". Tbe 
Comalttee Itrell tbat with a view t~ increase tbe iDtake of Scheduled Caltu 
and Sebedllied Tribes i. Defuce Services, .ore recruitmeDt catrel lboald .,. o,eae. in ,area. ba,iDl coaeenlratien of Scheduled Calte and Schedllied 
Tribe popalatloD. 

1 . .6 .In Paras 2.29 and 2:30 of the Report, the Committee had observed 
that Government's policy that entry into tlae Defeqce Services should be 
based "on sheer grounds of merit" was not disputed. Tbe Committee made 
it absolutely clear durina the cQurse of evidence that the.y were Dot in 
favour, of any relaxation of standards but they only wanted that there 
should he a reserved quota Cor Scheduled Castes and Scheduled Tribes in 
the Armed Forces. The Committee stressed that in India the Caste preju-
dices still existed in the society. It was a historical fact that Scheduled 
Castes aDd Scheduled Tribes had remamed socially and economically back-



ward on account of various factors. The Commit~e desired to plac:e OIl 
record that had there been DO reservation in civil services. there wORld Dot 
have been eVeD·l per cent of Scheduled Castes and Schedulod Tribea in 
civil services. The Committee had, therefore, recommended that ia order 
to create a sense of involvement and participation amon, Scheduled Cute. 
and· Scheduled Tribes in defen<:e of their Motherland, tbe principle of reser-
vation should apply without. any reJax"tion iD the staDd,rm. 

The committee pointed out that the Secretary. MiDistry of Defence had 
admitted duriDg evidence the Defence capability had Dot suffered OD 
account of the principle of reservation being made applicable to R.esearch 
and Development Organisation. Application of reservations to the Alsam 
Riftes and to the Border Security Foree. which were efficiCllt orpnilltions 
UDder the admiDistrative control of Ministry of Home Affairs, provided 
ample proof that the pri~ciple of reservation could be applied without 
affecting the Defence capability of the country. It was thus highly prOlum-
ptuous to contend that the principle of reservation if applied to the Armed 
Forces would affect the standard of efficiency. 

1.7 III their reply dated 4th August. 1984. the Ministry of Defence 
have stated that the points raised by the Committee hne been carefully 
examined by the Ministry. After examining all the releyant aspect. the 
Ministry bas takeR a. policy decision resardinB the recruitment 10 nefence 
Servtces. As per the present policy recruitmeat to Defence Servicel 
should be kept open to all OD Brounds of sheer merit . • 

1.8 The Com.klee are not satided with the re,ly 0' the Gof_IIt. 
ne COlllmittee bave .lreatty referred to the poor re,relentatlon or Sdleftlecl 
Castes ami SeIIeduiect TrlltellD tbe three wi .... of tbe DeleDC. Forcet. ne 
Committee are ..... ppy thai GoYeraaaent are adoptlnK a diN attJhIde In 
the matter of pro'idlDI resenatioD to Scbeduled Ca.te. and Scbedule4 
TriIN!s Ia Defelice forces. . Ue COIIIDIittee .... hI like &8 ..... ali.. enee 
alaia thet ."Iication of resenatloa to orpalsatlou Uk. AlIa_ 81'" ... 
Berller Searlt, Foree .... 80t .eete' tile. elide.,. ... eapaWUty. AI 
sueb, tile Cu ... U&ee reiterate tlleir .. rlier reeo ...... at_ *t Ia ..... to 
create. Male 8f in •• lvqae.t aM parliei,.tio. aMill S~ .. ealtel ... 
seW ... ed Tribe. ia tlae defence of 'Ileir -.odler .... die ,..illdple of ........ 
ti ........ am to tile Def... forc.l. 

1.9 In Paras 2.31 anci 2.32 of tJlc Report, the Committee bad I&lIed 
emphatically that uraJ.s. rcservasioDs for Scheduled Call .. uel "deled 



4 

tribes \"ere introduced in the Defence Services, no 'perceptible improve-
ment in their representation in services could be expected. Moreover, 
when the Constitution provided for reservations foc Scheduled Castes and 
Scheduled Tribes, "in tbe making of appointment to services and posts in 
connection with the affairs of the 'Union or of a State" there was ~o reason 
why the Defence Services should be excluded from. the purview of those 
reservations. The Committee. therefore, recommended that reservations 
for Scheduled Castes and Scheduled Tribes should be introduced in the 
Defence services immediately as exclusion or Defence Services from the 
.purview of reservations for Scheduled Castes and Scheduled Tribes was 
contrary to the letter and spirit of .he Constitution, 

The Committee felt surprised that Scheduled Caste/Scheduled Tribe 
people who were found capable even to run the' most sophisticated jobs l 
which they had .filled up through reservations, hqw their entry iota tbe 
fighting forces would affect the integrity and ~ffieieDcy of the Defence 
Forces and in the loog ruo endanger the basic defence perform .!nce of the 
. cOUlltry as contended by Defence Secretary. -, . 

1.10 In their reply dated 4th August. 1984, the Ministry of Def;nce 
have stated that as per the recruitment policy followed by the Ministry. 
there is no provision for reservation for Scheduled Castes/Tribes. Article 
335 of the Constitution provides that 'the claims of the members of 
Scheduled Castes and Scheduled Tribes shall be taken into consideration 
consistently with the maintenance of efficiency of administration in the 
making of appointments to Services and pOlts in connection )Vith the 
affairs of the Union or of a State', After careful examination of the pros 
and cons of reservation for Scheduled Castes/Scheduled Tribes in every 
Department, this Ministry has intrOduced reservation of Schedule~ Castes 
and Scheduled Tribes in departments wherever it was feasible . . 

1.11 The Committee do Dot accept tbe reply of tbe Government. The 
Itatement tbat c'as per tbe recruitment policy followed by tbe Mhdstry there 
is DO provilion for resenatioD for Scheduled Castea/Trlbes" goes against tbe 
accepted poUcy of tbe CeDtral Government for providing reservation to 
Scheduled c.stes and Scheduled Tribes in senices of an Government De· 
,&rbBeDts. The Committee therefore, reiterate tbeir earlier recommenda· 
tiontbat reservations for Scheduled Castes and Scheduled Tribes' shonld be 
iatroduc:eclla tbe Defenee Forces immediltely as exclusion of Defenee 
FOI'Cel from the purview of re~"ltloDl for Scheduled Castes and Scbeduled 
Tribes .otI 1.liut tbe letter and Iplrlt of tbe Constitution. 



t.I2. In Para 2.33 of the Report, the Committee bad noted that tbe 
touch-me-not policy of Defence Ministry in following reservations I. 
Defence Forces would create an unhappy situation and also suspect the 
bonafides of those classes who were once very good fighters and had two 
regiments in British Army viz. Mahar and -Chamar Regiments including 
number of commissioned officet'!l. The attitude of the Defence Ministry 
would create ill feeling and separatism among not only Scheduled Castes/ 
Scheduled Tribes but tend to create prejudicial mentality in tho remaining 
classes. The Committee also recommended that Chamar Regiment sbould 
be restored. Tbe Committee desi·fed to be informed about the relSOIlS for 
disbanding tbe Chamar Regiment. 

J.13 In their reply dated 4th August. 1984, the Ministry of Defence 
have stated that the Chamar Regiment w~s disbanded in October, 1946 
before independence. The exact reasons for its disbandment arc not 
available. The Ministry have furtber stated that after independence. tbe 
policy of giving preferential treatment to certain classes for recruitment to 
the Armed Forces which was followed in British India has been discarded 
and recruitment to Armed Forces has been thrown oponto all ~1I,lble 
Indian nationals irrespective of caste, creed. commllnity and religion. In 
k'eeping with this. it has been the policy of the Government since Inde-
pendence Dot to raise any regiment based upon caste/community considera-
tions. The existing regiments. bassed on caste and community were esta-
blished prior to Independence, though their names are being retained for 

• historical reasons. Although Government has received many requelts for 
raising new Regiments named after a region. State or community, accord-
ing to the existing policy this cannot be done. Any deviation from the 
existing policy will be a retrograde step and not in consonance with the 
con~ept of b~oad-basing the recruitment to the Armed Forces. 

1.14 Tbe Committee strongly feel that since it Is tbe policy of tile 
GOYerDlIlent Dot to raise any regiment based upon cllte/commanlty COItSI-
deratioDs, there is hardly any justi8cation to allow conliaaance or Rep.at. 
w bleb were raised OD Caste considerations. As such the Coaualttee reco-
IDmend that no Regiment ba~ed on Cll!li(,or creed shoald exllt any more. 



CHAPTER II 

RECOMMENDATIONS/OBSERVATIONS WHICH HAVE BEEN 
ACCEPTED BY GOVERNMENT. 

-NIL-

, 

6 



CHAPTER III 

RECOMMENDATIONS/OBSERVATIONS WHICH THE COMMITT~' 
DO NOT DESIRE TO PERSUE IN VIEW OF THE GOVERNMENT'S 
REPLIES. 

-N»-
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CHAPTER IV 

RECOMMENDAtiONS/OBSERVATIONS IN RESPECT OF 
'WIttCR kEPLIES OF GOVERNMENT HAVE NOT BEEN 

ACCEPTED BY THE COMMITTEE AND WHICH REQUIRE 
REITERATION 

llecommeadation (S. No.1, P.r. 1.27) 

Tbe Committee note that orders regarding reservation for Scbeduled 
Caltel/Scheduled Tribes in services bave been made applicable to tbe Or-
dinance Factories, Defence Resear~hand Development Organisation,Public 
lector Undertakings under tbe administrative control of tbe Ministry of 
Defence and also to a large number of Organiiations under the Ministry of 
Defence'which primarily employ civilian employees. As regards reserva-
tionl (or recruitment to the three wings of the Armed Forces, it bas been 
atated that it is not tbe policy of the Government to apply reservation to 
the Defence Forces as "in the recruitment to the Indian Army, there is no 
question of any preference to any caste, any class or any community". Jt 
is further argued that as far as Defence Services are concerned, these must 
be open to an on sheer grounds of merit. 

Reply of tbe Government 

Defence Ministry has carefully examined the question of making the 
orden regarding reservation for Scheduled Castes/Scheduled Tribes in the 
Departments under the control of the Ministry. These orders have been 
made applicable to the Ordnance Factories. Defence Researcb & Develop-
ment Organisation. Public Sector Undertakings under the administrative 
control of the Ministry and to those Departments under the Ministry 
which employ civilian employees. With respect to the Armed' Forces it 
bas been decided that recruitment to Armed Forces 'Should be kept open to 
,,11 withoQt any specific reservation based on caste, creed or community. 

[Ministry of Defence O.M.No. J 3(9)/83-D(AG) dated 4.8.1984] 
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Co_eats of tilt C .... ttee 

Please see Chapter I, para 1.2 

Kecommead.tiea (S. No.2. P.r. 1.18) 

The Committee find that during 1982 the percentage of recruitment of 
Scheduled Caste Oflh:ers in the army is 0.20 and of Scheduled Tribe is O.OS. 
It is also observed that no records are maintained in the Navy regardiDI 
the percentages of Scheduled Caste and Scheduled Tribe Officers. wbo 
have been recruited. In the Air Force. the percentage of Scheduled Calte 
Officers recruited during 1982 is only 2.8 and for Scheduled Tribes it i. 
Zero. Similarly, regarding recruitment of Scheduled Castes and Scheduled 
Tribes in other ranks, it is noticed that in tbe Army the perce.ta,e of 
Scheduled Caste is only 6.52 during 1982 and 1.67 for Scheduled Tribel 
during the same year. In tbt Navy during 1982. only 2 percent of the 
personnel recruited to other ranks belonged to Scheduled Castes and 0.2 
percent belonged to Scheduled Tribes. In the Air Force also during 1982. 
the percentaso of Scheduled Castt:S recruited in other r.anks is 4.8 and of 
Scheduled Tribes it is 0.5. These figures are revealing in as much as tbe 
recruitment of Scheduled Casles <lnd Scheduled Tribes in the Armed Forces 
in quite negligible as compared to their poput.tion i~ the Country. 

Reply of the Government 

The Services Headquarters are not keeping separate records re,ardinJ 
the number of Scheduled Castes/Scheduled Tribes in the Defence Services. 
The particulars regarding the number of S('hedule~ Cas.es/Scheduled 
Tribes were collected as desired by the Committee aod furnished to tho 
Committee. The Ministry has taken speciallteps so as to iDcreaie the 
facilities for the Scheduled Castes/Schedvled Tribes candidatet 10 enter 
into Defence Services by equipping themselves adequately for the same. 
With a view to increase the intake of officers from SC/ST through tbe 
National Defence Academy, the Ministry has liberalised the adJDiliioa 
rules in Sainik Schools and Military Schools where special coachiui it 
given for enabling tbe students to qualify themselves for admission in the 
NIK~al Defence Academy. The liberalised rules of admitsioD to the 
SaiDik Schools and Military Scbools are as follo,,"s: 

,ij 10 the case of eDtry to the Saioik Scbo.oJI, rcaervalion of lS% 
lei'S for Schedu.led Caste. and 7,% HIlt. for SeMdtaW TriM 
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candidates have been provided, subject to their qualifying in 
the entrance examination and being found medically fit, 
irrespective of their position in the merit list. 

(ii) For admission to the Military Schools, all Scheduled Castes and 
Scheduled Tribes boys who qualify in the admission test are 
admitted to these Schools. irrespective of their positiol'l in the 
overall order of merit. 

Since the recruitment is open to all, there should not be any difficulty 
fer the members of Scheduled Castel/Scheduled Tribes who possess the 
required standards to get recruited in the Defence Services. 

[Ministry of Defence O. M. No. 13 (9)/83-D (AG) dated 4-8-1984] 

Please lice Cbapter 1. Para 1.5 

Reeomm.ad.,on (SI. Nos. 3 " 4 Para 5 2.29 & 2.30) 

The Committee feel that Government's policy that entry intO the 
Defence Services should be based "on sheer grounds ~f merit is not 
dilputed. The Committee made it absolutely clear during the course of 
evidence that they are not in favour of any relaxation of standards but 
tlley oDly wanted that there should be a reserved quots for Scheduled 
(iastes and Scheduled Tribes in the Armed Forces. The Committee need 
hardly Itress that in India the Caste prejud~ces still exist in the society. It 
is. historical fact that Scheduled Castes and Scheduled Tribes have 
remained socially and ~conomically backward on account of various 
facters. The Committee desire to pllce on record that had there been no 
reservatioD in civil services. there would not have been even 1 per cent of 
ScJleduled Castes aad Scheduled Tribes in civil services. The Committee. 
therefore, recommend that in order to create a sence of involvement and 
participation among Scheduled Castes and Scheduled. Tribes in defence of 
tbeir Motherland, the principle of reservation s~ould apply without any 
relaxation in the standards. 

The Secretary, Ministry of Defence had admitted during evidence that 
Defence capability had not suffered OD acccount of the prinoiple of roserva-
tioa heins made applicable to Research and Development Orsanisatioo. 
Tile Cemmittee also pointed out that tbe applic.tion of reservation to the 
Assas Rift .. and to the Border Security Force, which are efficient or,a-
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Disat~oDs under the administrath'e control of Ministry of Home Affairs, 
provIdes ample proof that the principle of reservation can be applied 
without affecting the Defence capability of the country, It is thus hiah1y 
presumptuous to contend that the principle of reservation if applied to the 
Armed Forces will affect the standard of efficiency. 

Reply or GoVemment 

Th.e point:; raised by the Committee have been carefully examined by 
the Ministry. After examining all the relevant aspects tbe Ministry has 
taken a policy decision regarding the recruitment to Defence Services. As 
per the present policy recruitment to Defence Services shou.d be kept open 
to al\ on grounds of sheer merit. 

(Ministry of Defence o. M. No. 13 (9)/83-0 (AG) dated 4-8.1984] 

Comments of the Committee 

Please See Chapter I, Para 1. 8. 

Recommendation (SI. Nos. 5 & 6, Paris 2.31 It 2.32) 

'The Committee ~re convinced that unless reservations for Scheduled 
Castes and Scheduled Tribes are introduced in the Defence Services, no 
perceptible improvement in the representation of Scheduled Castes and 
Scheduled Tribes in those services can be expected. Moreover, when the 
Constitution provides for reservations for Scheduled Castes and Scheduled 
Tribes, "in the making of appointment to services and posts in connection 
with the aft'airs of the Union or of a Slate" there is no reason why tbe 
Defence Services should be excluded from the purview of tbose reierntioDl, 
The Committee, therefore, recommend that reservations for Scheduled 
Castes and Scheduled Tribes should be introduced in the Defence aervices 
immediately as exclusion of Defence Services from the purview of reserva-
tions for Scheduled Castes and Scheduled Tribes is contrary to tbe letter 
and spirit of the Constitution. 

The Committee are at a loss to understand that when Schedultd Castel 
Scheduled Tribe people are found capable even to run the most sophi-
sticated jobs which they have filled up through reservations, bow their entry 
into tbe fighting forces will affect the intcJt'ity and efficiency of the Derence 
Forces and in the 10Bg run endanger the basic defence performance of t.he 
country as co. tended by Defence Secretary. 



As p,er the recruitment policy followed by the Ministry, there is llO 
provision for' reservation for Scheduled Castell/Tribes. Artkle 335 of the 
Constitution provides tbat 'tbe claims of the members of Scheduled Castes 
and Scheduled Tribes shaIl be taken into consideration consistently with 
tbe maintenance of efficiency of administration in making of appointments 
to services and posts in connection with the affairs of the Union or of a 
State.' A.fter careful examination of the pros and cons of reservation'for 
Scheduled Castes/Seheduled Tribes in every Deputment, tbis Ministry has 
introduced reservation of Scheduled Castes and Scheduled Tribes in depart-
mems wherever it was feasible. 

rMinistry of Defence O.M. No. 13 (9)/83-0 (A G) dated 4-8-1984] 

Comments of the Committee 

Please see Chapter I. Para 1.11 

R-eeoauaeadati8n (S. No. 7 Par. l.33) 

The Committee are constrained to note the touch-me-not policy of 
Defence Ministry in following reservations in Defence Forces. Tbis atti-
tude will create an unhappy situation and also suspects the bonafides of 
these classes who were once very good fighters and had two regiments in 
British Army viz. MahaJ and Cbamar Regiments including number of 
commissioned officers. The attitude ot'tbe Defence Ministry will create 
iII feeling and separatism among not only Scheduled Castes/Scheduled 
Tribes but to create prejudicial mentality in the remaining classes. The 
Committee also recommend that Chamar Regiment should be restored. 
The Committe. would like to be informed about the reaSODS for disband in, 
the Chamar Reaiment. 

Reply of GOTeroment 

The Chamar Regiment was disbanded in October, 1946, before 
independence. Tbe exact reaSODS for its disbandment are not available. ( 

After independence, the policy of ,iving preferential treatment to 
certain elassea for recru.itment to the Armed Forces which was followed 
ia British India lias been discarded aDd recrwtment to Armed Fore.. bat 
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b"n thrown open to all eligihle lntlian lIatlonal.t i,r",eet/vi _/ ('.ste. creed. 
('ommu1fit)' and religion. In keeping with this, it has been the policy of the 
Government since Independence not to raise any regiment based upon 
caste/community considerations. ![,be existing re,iments based on caste Ind 
community were established prior to independence, though their names ar. 
being retained for historical reasons. Although Government bas received 
many requests for raising new Regiments named after a re,ion, State or 
COlBmunity, -according to the existiDg policy this cannot be done. ADY 
deviation from tbe eXisting policY will be a retro .... de ttep aDd Dot in 
consonance with the concept of broad-basing the recruitment to tbe Armed 
Forces. 

[Ministry of Defence O.M. No. 13(9)/83-D(AG) dated 4. 8. 1984) 

COIIUINIDts of tbe CollUllttee 

Please see Chapter I, Para 1.14 
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Committee Ort the WelfQre of Scheduled 
Costes onc! 5cheduled Trl"'s 



APPENDIX 

(Vide eara 4 of Introduction) 

Analysis of Action by Government on the recommendations contain-
ed in the Fifty-Fourth Report (Seventh Lok Sabha) of the Com~ittee 
on the Welfare of Scheduled Castes and Scheduled Tribes. 

I. Total number of Recommendations 7 

n.· RecommendamoDs/Observations which have b~en accepted 
by Government NIL 

HI. Recommendations/Observations which the Committee 
do not desire to persue in view of Government's 
replies NIL 

IV. ·Recommendations/Observations in respect of which 
replies of Government have.not been accepted by the 
Committee and which require reiteration (Vide 
Recommendation SI. Nos. 1,2. 3. 4. 5,6 & & 7) 

Number 

Percentage to Total 

• • 

Gupta Printing works, Delbi·6· 

14 

7 
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